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1.0RDER DATED 2-1-2003.

Heard”Mr.P.Jena,leimed Counsel for
the Applicant and Mr.AQK.BoseLlea:ned Senior
| standing counsel for the Union of India,on whom
@ cOopy of this Original Application has been
served. o

The Applicant was allotted with a

quarters and the said allotment having been

3

Cancelled, the gtation pirectcr of éii%igf 7




ORDERS o#;r E TRIBUNAL

X datwed 1[2/13-17-2002 It has c,le

“Ai,pl'lcant

of di:ecting t‘le Res| ondents not

i s -&‘

India Radio, cuttack has aSked the

vrég 1 cf the said ordert und;

ST Annexure.'l'
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: "hat un\less‘ t‘.he pcllcant gives';.--the vacant
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"‘)‘ \/*'

- ‘?,»‘p055e551og of the cruax:te"s within a mon..h

| K
;from tre date ef Iece}gt of the sald o:der the

v

ﬁeViCthﬂ r:oveedlngxfor such unauL}crlsed

3e1ng aggrieved oy-ths orde:

‘Trlounals kct,l985.

Having heard &

o evictthe
Appliceant f:omthe existing. nuactexs under
his occu*atlon at Auxiliary studio ccm lnx,.q

3huoaneswar without followiug aup process of

“A,pllcant ‘from the uarteLs in) questlon shoulc
.. approgh the approptlite forumi under the

~‘:PuollC PremlSEb(EVlCtlon of KHEUuh rised

ccupents)Act , : where tﬁe“'{A‘pplicantfshall

have enough opportum.ty to convm\,e the

E -ta e offlcer i thau the cancellatlon of the

:fallotment of the quarters is unwaz:anted/bad,

‘-»‘*Aif

',‘and mxaz in thetevent 1 ‘am suré,/the Estdte

ofEicer is convinced tbau the eancellatlon
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ment Of the quarters in question ¥s/was
Sy :

ot

of the allot
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unwarranted, then he may‘dgzop the procesding,

In the aforesaid premises,without making
I order

any opinion on the merits of the case ,

accordingly.No costs,
Send copies of this oOrder to the Respondents
0.A, A copy of this order oe

alongwith copies ©of the
of this

also sent to the Applicant and free cOpies

order be given to learned counsel for octh sides.
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